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MOTION FOR ELECTION TO THE 
ANIMAL WELFARE BOARD 

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH) : Sir, I beg to move the following 
motion :— 

'"That in pursuance of clause (i) of sub-
section (1) of section 5 of the Prevention of 
Cruelty to Animals Act, 1960 (59 of 1960), 
this House do proceed to elect, in such manner 
as the Chairman may direct, one member from 
among the members of the House to be a 
member of the Animal  Welfare  Board". 

The question was proposed. 

DR.   M.   R.   VYAS   (Maharashtra) :   I 
would like to say that we appoint Members on  
this Animal  Welfare  Board  and  other Boards   
unrJer  statutory  rules  and   regulations.   
After   all,   Parliament   is   delegating 
somebody  to  be  on  these  Boards  with  a 
view to implementing the Acts passed by 
Parliament. As a  Member of one of the 
statutory  bodies     affiliated   to     this  very 
body, I find that the mdney allotted is so 
miserable that  you  cannot look after the Act  
and   also   curry  out  the   duties   as   a 
Member. I would like to draw the Minister's 
attention to that. 

MR.   DEPUTY     CHAIRMAN :      The 
question is : 

"That in pursuance of clause (i) of sub-
section (1) of section 5 of the Prevention of 
Cruelty to Animals Act, 1960 (59 of 1960), 
this House do proceed to elect, in such 
manner as the Chairman may direct, one 
member from among the members of the 
House to be a member of the Animal Welfare 
Board." 
The motion was adopted. 

MR.   DEPUTY      CHAIRMAN :      The 
House  stands adjourned till 2.15 P.M. 

The House then adjourned for lunch ai 
twenty-one minutes past one of the clock. 

SHRI SUBRAMANIAN SWAMY (Uttar 
Pradesh) : Sir, I am not raising any privilege 
issue, but as a Member of Parliament I have to 
preserve my credibility. If 1 said something 
and something is contradicted and if 
something else comes, then I have every right 
to place the facts before the House so that 
there is no misunderstanding. 1 would like to 
draw your attention to an unstarred question . . 
. 

MR. DEPUTY CHAIRMAN : No, no, Mr. 
Swamy. There is a procedure for it. 

SHRI SUBRAMANIAN SWAMY : It is a 
personal explanation. 

MR. DEPUTY CHAIRMAN : A personal 
explanation can be given then and there if 
you are present. 

SHRI SUBRAMANIAN SWAMY : 1 
want to say . . . 

MR. DEPUTY CHAIRMAN : Please | listen 
to me. I know what is a personal i explanation. 
If something is said about you and if you are 
present in the House. then and there you may 
make a personal explanation. If you are not 
there, you have to take the permission of the 
Chairman and then only you can make it. 
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The House reassembled after lunch at 
eighteen minutes past two of the clock, Mr.   
Deputy   Chairman   in   the   (ha i r .  

I. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE SICK 

TEXTILE UNDERTAKINGS, 
(NATIONALISATION)ORDINANCE, 

1974 (NO. 12 of 1974)— Contd. 

II. THE SICK TEXTILE UNDER-
TAKINGS (NATIONALISATION) 

KILL. [914—contd. 

 


